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vrigingl spplication NO, 1479 of _ 1224

Allahsbad this the 4 Th__uay, of 4 T

Hon'ble MI.uePe 21Ny, Wember (A}

Ajay Kumer VeIrma, aged sbout 32 yeals, on of ohrl
Hirday Neth Valild, n/o 430—Bﬂnly.mtecal golony,

N, Bohly. Goraknpur.

Applicant

—————————————————

By mdvocate ohri B. Tiweri.

- —————

Lo idelc e AP}y - No 8o nly, Lucknow.

2e e Bo'un’ Na e nailey, UUIOKn"JuI.

3. . Union of lnale tnrouyn tne Ge e 3 Na Eo RLy.

GPraknpurls

nesponde L&

By adwocgte oLl GePe 4Q. Lawel

QauwiEal

By Hon'ble Mr.u .pP. aingh, member \A)

———————————— s i s U

[he applicent while worKlny a» Yara
Master in the pay scale Of Rs«1600=-2000/= met with
ah accident on 22,024 1992, aurliy Lhe course of nis
employment. [iie applicent had recelvea injuries
whlch were da=5essed by the Medlcael Practitaicner as
glhk« Lhe applicent was pala ahagnoun 1 Of Hse83,410/-

by-way ©f compensat ion provided unuer WOL KMall
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compensation mct, 1923, hils auly waS alsO cChallgea

from the post of Yara saester to thngt of Controller

in the scale Of fse 14U0=2000/~ alla was poOsted gt

Gor aknpur, He has sought relief for:Gpeyment of

compensation in accirdance with t he provisions

of workmen Gumpenssgtion act, 1923 witn l&s lnterest
“hun~ ofld also to direct the respondents to fix his

senicrity correctly in accordance with pare-1314

(a) of hallway Esteblishment pmanuel, VOl.-l.

2. The Tribunsl in its order deted OUY.12.98
dedided. that as fer os relief no.o(ae) is concerneg,
it is outside the jurisulction of the Tribunsl in
view of the judgment of thne apex Court 1n K.r.ouplc's
case. Lhe I[ribunal nas further cilrectec thnat the
spplicent may seek the remedy before the proper

forum as advised. &S regards tne relief no,8ibj,

8{(c) ehu B(d) er'e coOncerneg, they ole maint gingble.

3 with regard to thne relief in pare-8.b)

of Thne Lede, wnich is tne main rellef, 1s concerned,
the respondents have statea 1n thelr cecunter-reply
thet the change in tne cateyory from Yerd iWaster
(Rse LOOO=2000) to Irain Controller (k. 1400-2000 )

was afrahged vide G.ie (P) KP Uffice rder NO.

£/4/ T/ Category, obtg/Vl (LOUse) Ooted 17.8.1993

aNd Uekiebhe (F) LIN' o Offlce Oruer NO. L/ P AKX théu
26.1.1994 on his own I eqguest, nence, he has been
gilven bottom senlority gas per rule, 1n tune grade

of controller.,
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4, Hear d, Lhe learned counsel for the

pafties and have perused Uie IecOrd.

5a In view of the facts snd cir cumstances
dlscussed above, we find tiet the change of caare
from the post of Yard Master to thgt of Irain Cone-
troller was made &t thne own request ¢f the gpplicant
and eR€-NOw he has nO right to cleim the seniority
than the One yiven by The respongents. I[he vea.

is, therefore, dismissed. I, Orger as 10 custs,
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: m%&\/ A L/vﬁ/c)

Member (a) M ber’LJ)
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